
M/s M.R.Rajefldafl Nair 	Advocate for the Aplicant (s) 
C.M.azar 

Versus 	- 

ib Divisional Officer,, 	espondent (s) 
Telegraph s,MalaPpUrafll and sf0 er 

Mr. K.KarthikeYa PaiCkfiZ- 	Advocate for the Respondent (s) 
ACGSC' 

CORAM: 

The Hon'ble Mr. No Dharmadan o  Judicial Member. 

and 

The Honbte Mr. R.Raflgaraiafl, Administrat,Ve Member 

Whether Reporters of local papers may be allowed to see the .Judgernent ? 
To be referred to the Repàrter or not 	 - 
•Whether their Lordships wish to, see the fair copy of the Judgement ?k 
To be circulated to all Benches of the Tribunal ? '4 

JUDGEMENT 

(Hon 4  ble Shri N.Dharmadan,JudiCial Member) 

The applicant is aggrieved by the delay 

on the part of the repondeflts. to consider and pass 

Order6 on Annexures i & ii representations sub itted 

claiming re_engagement on the 'basis of his prior service. 

24 	 ' ccordthg to the applicant he has worked 

as a casual mazdoor from July, 1984 to July, 1987. He 

discontinued from 1987 for no fault of him. Thereafter 

he subitted Annexure-I repreâefltatiOfl 'on 11.12.90 before 

the second respofld1 t. He has filed another repre 

santatiOn dated 3.12.91. The respondents have not 

diosed of the representatiOns since the applicant has 

not produced suffiCi-t' materials in proof of his past 

service. 	' ' 	 / 	k 
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3; 	Jccofdi'ngiy the second respondett issued 

nexure-III 1 ette.r to the applIcant calling upon 

him to producex xx supporting doäuments to prove 

his prior service for consideration of his repre-

sentatiOfls. ,  It is under)these circumstances, the 

applicant has fi1d this ripplication under Section 

19 of the Administrative Tribunals Act mainly' 

fOr a direction to the respondents to consbr -

his representations and dispose of the same 

the alternative to declare that the applicant is 

entitled to be included in the list of casual 

mazdoOrs" having ternporar stat Us 

	

4. 	At the time when the application came 

up for admission, 'the learned counsel for the 

respond ts submitted that this application can 

be disposed of if .the applicant is prepared to 

comply with the direction in 'l4nnexure-III aid 

produce 8ufficiit materials to 'prove his prior 

sextice as claimed in the application. 

The learned counsel for the applCaflt 

has averred in the application that he has already 

subnitted sufficimt details and evidence before 

the second respondent so as to enable him to dIose 

of 'the representations at Annexures 2 and' i 	The, 

learned counsel for the applicant has undertake that 

within a weekon receipt of cdpy of this ju'dQmeflt,1  

the'appiicaflt will produce before the second res-

pondent all the materils available inproof -'oflhis 

previous service. We grant time as requested by 
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the learned counSel for the applicant. if he 

produces necessaz evidence before the second res-

pondent so as to enab16 him todiose of the 

representatiOPs at :nexures 1 and IZ he shall 

do so within a erod of one month from the date 

of receipt of the same. 4  

6. 	The application is accordngiy admitted 

and disposed of on the above lines. There will be 

• 	 no order as to costs. 

(a. Rarigaraj an) flt< 	(N.Thidai 
Administrative Merther 	Judicial Membr 

8th February, 1993 
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